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ARCHANA WADHWA

After rejecting the stay petition filed by the Revenue, we
proceed to decide the appeal itself inasmuch as the issue stands
covered by the precedent decisions of the Tribunal which stands

upheld by the Hon’ble Supreme Court. We also note that there



2 C/STAY/70315/2019
In
C/70538/2019

are 45 Bills of Entry and Revenue was required to file 45 appeals
whereas only one appeal stands filed by them.

2. The issue relates to valuation of imported aluminum scrap,
which was enhanced by the Customs Authority on the basis of
NIDB data. We find that the Tribunal in the case of Sanjivani
Non-ferrous Trading Pvt. Ltd. vide its Final Order No.70132-
70137/2017 dated 17 January, 2017 has set aside such
enhancement of the value of the imported scrap. In fact the
present respondent M/s Century Metal was also one of the
appellant in the said final order. It is further noted that the said
final order was upheld by Hon’ble Supreme Court vide their order
dated 10 December, 2018. As such, we find no reason to
interfere in the impugned orders of Commissioner (Appeals).
Accordingly, Revenue’s appeal is rejected. Stay petition also gets

disposed of.

(Dictated and Pronounced in open Court)
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